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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A.2382/2003
Thursday, this the 25th day of September, 2003

HON’BLE MRS. LAKSHMI SWAMINATHAN, VICE CHAIRMAN (J)
HON’BLE MR. V.K. MAJOTRA, MEMBER (A)

Frem 3ingh Gosain,
S/0 3h. Bakhtawar 3ingh,
R/G 147/7, Pushp Vihar, Sec-1,
M.B8, RCad, Mew Delhi
Ve Applicant
{By Advocate : Shri M.¥. Bhardwaj)
Ve EUS
1 The Secrstary,
Ministiry oaf Urban Development,
Nirman Bhawan, Mew Delhi
o The Girectorate of Estate-I11,
Miniebtry of Urban Development,
Nirman 8hawan, New Dalhi
2. The Assistant Dirsctor {(Estate),
Cte. of Estates, Nirman Bhawan,
Faw Deihi
4, The Administrative Huthxiltj,
G Secticon, Mausam Bhawan, India Met. Cepartment,
Lodni Road, New Deihi
s Raspondents
QRDER (ORAL)
' S K AM v HA :

or applicant at
somé Jength, 1t was pointed out to him that this Tribunal

dces not have Juriadiction in the matter in the light of the

decisions of the Hon’ b} upreme Court n the case of Union
f ndi Ragil nd others «J7 (23300} 3¢ 503; arnl

Another vs. Govt.' of N.C.T, of Delhi and Others ({35

180 noticed that the impugned

alt with and up-helid by the
jonal  District  Judge, Deini, vide his order dated

e e BOA N AR fmeme : :
13.3.2G03 it PFA NGL.Z8E/72GG3 n Prem in 1 Vv Asst
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Director of Estates (Litigation) and Others. In the
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circumstances, Uhe learned Counsel Seeks permission to

P [y
witndraw Lhe GA,

8d as withdrawn.
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(V.K. MAJOTRA) (MRS. LAKSHMI SWAMINATHAN)
MEMBER (A) VICE CHAIRMAN (J)

zZ. The CA 18 accardingly dismis
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